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had b n terminated by the contrac--
tor. 1 he C nn ught Place Police 
St tion h d re i t r d a e vide 

IR No. 897 of 28-8-81 under ection 
3 0 1 P . he arre ted per ons bad 
been released n bail. 

Liabmly of ricu.ltur I Land to 
C pital Gain Tax 

*962. SHRI V. . GADGIL 
Will the \1inister of Fl NC be 
pie t t te : 

( ) whether it i a fact that t he 
H igh Court of Bombay ha held 
recently th c ag1 i u hural I nd is noc 
li bl t .1pit1l gain t ; anJ 

b) h thcr G v rnmenc pro se 
men the lncom 1 a Act and 

t make it ubject 
Jin la . '> 

the legi lative competence of Parlia-
ment. 

{b) The decision of the Bombay 
High Court has not been accepted 
by the Government and the High 

ourt has also granted leave to 
appeal to the Supreme Court 
against its judg ment. An appea1 
on behalf o th Union of India 
wi 11 filC'd on receivfog the certi-
fied copy of the Certificate of 

1tness fr m the Bombay High 
urt. ll i relevant in this con-

necti on to also mention that a 
contr ry view in the matter has been 
taken by the Gujrat H igh Court in 
t he ~e of Ambala l Maganlal Vs. 
U ni n uf ln ia (1975) 98 ITR 237, 
where it bas been held that it was 
competent for P rliament to enact 
e tion 2(14 ) (ii i) of the Ineome 

·1 x Ace u as kl pm i e for tax 
n capit:l I gains ari . ing from trans-

fer of agricultural Ian s situate in 
h area · mentioned ab0ve. 

1 In ie\\ of ti e po ition a set 
c ut ab ' ' there 1 n propo al 
under c n idcratil.ln of the Govern-
m nt pre nt t sp lD r any Jegisla-
1 ive me ure to up r. eJ the ffi ct 
of t t d1.: i. i n or the Bombay 
High ourt. 

Permi . ion to E p rt-Import 
B nk to R i Funds in 

Indi ad bro d 

*963. 
Wil1 the 1 ini ter 
pl d to t tc : 

t:.t) wheth r the nion Go ern-
ment hav gi en permi ion to the 

xp rt-Import Bank of India to 
rai fund in India and abroad; 

(b) if o, wheth r tl Export-
lmport B nk has a o b en asked to 
explor new meth ds of raising 
re our e and financing exports; 

if o, 
tt 
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the Reserve Ban h s alr y n-
mined some po ibiJitie m this 
direction; and 

(d) if o, how much funds h ve 
been rai ed by the banks o far at 
home or abroad 7 

THE DEPUTY INIST R IN 
THE MINISTRY OF FINA 
(SHRI JANARDHAN POOJAR 
(a) No, Sir. 

(b) to ( d ). Do not arise. 

10353. HRI . K ROY : Will 
tbc Minister of FI CE be 
pleased to tate : 

\a) whether his au oti n ba . ,,,. 

be n drawn to the ne' s-item pul>-
li bed in the Calcutta-b ed B ng Ii 
Weekly, lfield l im , a t d 
February 22 I 2 under the c ption 
"Dumdum Biman B ad r D1ye 
Chorai sonar ch Ian r-;c' if , 
fact in detail and the tep ta en 
ther n ; 

(b) name of the ... 1anagin& Direc-
tor and the comp ny ref err t) in 
the e new involved in uc 

uggtiog of je cl ; 

(c) detail of uch smuggling f pre-
cious metal caught nd th ' r value 
in rupee in Dumdum, mb y, 
Delhi nd Madr s ai rport in the 
year 1979-80, 1980-81, nd 19~1- 2 ; 

(d) whether uc mu ling i oo 
the incr nd big per n re 
involved in th1 ; and 

(c) the nam r he 
top tw :nty bigge t mu I r c ughr 
and ·be v lue f their 1mug1tle 

principal 'rport 
t th y an 

n-•ai'\n 1 

1.HE MINISTER 0 S 1 N 
THE MINIS RY OF lNANCB 
( AWAI I H lSODIA): {a) Y , 
Sir. 

Reports r eived by Gov rnment, 
however, d not confirm thot the 
Cu t ms uthoritie at C lcutta ir-

rt apprehended any nngiog 
Direct r of a mp y ~ r tt mpting 
to muggl g Id nu pr ci u ton 
during the recent p t. 

(b) Do not ari . 

riti 
DcJhi , 

ru 

I Q7 
19 0 
19 I 
19 2 

( pto 
bru..lry) 

f go ld ad 
tom ulb -
of Born y, 
dras during 

2 (up F b-

(d) R p 1r recci\·eJ by G ern-
mcnt inui tc th t old and il\'cr 

n inue to he en iti\'c t mg 
mu le l 1 hr u h ac 

D lbi, od 




